925 Re. Point of Order

Shri D. C. Sharma: Yes, Sir. I want
to draw your attention to the proceed-
ings of this House yesterday. I want
to refer to page 1096 of the proceed-
ings. I want to draw your attention
%o the fact that yesterday, after the
statement had been made by the
Prime Minister, there were questions
and cross-questions. Then there was
one hon. Member who made the
remarks:

T I FAAA A o ¥ L.
Then he said that the sadan is sup-
reme. I do not object to it. But fur-

ther on he said: “S&W Well AT 1”
I want the word naukar to be ex-
punged from the proceedings,
because. . . . . (Interruptions).

o g T (fea) - v
w7 7g ¥ v ag e A &

Mr. Deputy-Speaker: Order, order.
Let there be silence.

Shri D. C. Sharma: The connotation
of the words “public servant” is
quite different from the word naukar.
You cannot have naukar as the trans-
lation of the words “public servant”.

Shri Raghunath Singh (Varanasi):
It should be Rajya Sewak and not
naukar.

Shri D. C. Sharma: You might call
him Rajya Sewak but naukar is not
the right thing, and the word naukar
is quite different. I would refer to
rule 380 of the Rules of Procedure
under which you have said that cer-
tain words would be expunged,

Shri Surendranath Dwivedy (Ken-
drapara): Sir, I rise to a point of
order.

Mr. Deputy-Speaker: Order, order.
He is already stating his point of
order.

Shri Surendranath Dwivedy: I think
he has no right to raise that point
now.

Mr. Deputy-Speaker: You leave
that to me to decide.
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Shri Surendranath Dwivedy: He is
raising a discussion on the proceed-
ings of yesterday.

Mr. Deputy-Speaker: You leave
that to me to decide.

Shri Kapur Singh (Ludhiana):
May I make a short observation?

Mr. Deputy-Speaker: Not now.

Shri D. C. Sharma: Rule 380 of the
Rules of Procedure says that if the
Speaker is of opinion that words have
been used......

Mr. Deputy-Speaker: What is the
point of order? The hon. Member
should state his point of order and
not make a speech.

Shri D. C. Sharma: I want to draw
your attention to the proceedings of
this House yesterday.

Mr, Deputy-Speaker: If you want
to draw my attention to the proceed-
ings of this House yesterday or ex-
punge anything, you have to give me
previous notice before you can say
anything on that matter. It is not a
point of order and I disallow it.

12.07 hrs.

CALLING ATTENTION TO MATTER
OF URGENT PUBLIC IMPORTANCE

STRIKE BY THE WORKERS OF BoMmBAY
MUNICIPALITY AND ELECTRIC SUPPLY
AND TRANSPORT UNDERTAKINGS

Shri S. M. Banerjee (Kanpur): Sir,
I call the attention of the Minister of
Home Affairs to the following matter
of urgent public importance and I
request that he may make a state-
ment thereon:—

The strike by the workers of Bom-
bay Municipality and Electric Sup-
ply and Transport undertakings and
steps taken by the Central Govern-
ment to issue directions to the State
Government under Article 353 of the
Constitution.
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Mr. Deputy-Speaker: Does the
Home Minister want to say anything?

o HAREY Mg (wamam):
Jurene wEred, & g uF fawer wAr
STEAT § )

INTTRA WERA : W gAY
qEew &5 9 WX g fafrer wgw
* RedT g7 |

The Minister of Home Affairs (Shri
Lal Bahadur Shastri): Mr. Deputy-
Speaker, Sir, it is a matter of deep
regret that such a situation should
have developed in Bombay. This is
a matter which generally concerns
the Government of......

Y TRETAR (FIATE) ¢ wTEAT
o Y o ey e 1 9g ey &
e |

Shri Lal Bahadur Shastri: This is a
matter which generally concerns the
Government of Maharashtra and they
are dealing with it. As the situation
is changing from time to time......

Shri Nath Pai (Rajapur): It is
worsening, you mean?

Shri Lal Bahadur
do not want to go into any details.

A majority of the municipal workers
of Bombay struck work on the mid-
night of August 11. Their main
demand is for a 25 per cent increase
in dearness allowance., The demand
for increase in dearness allowance
was earlier pressed by the municipal
workers in July, 1962. The strike
was then withdrawn at the interven-
tion of the then Chief Minister, and
an increase of Rs. 10/- in dearness
allowance was sanctioned to all work-
ers. This is the fourth strike in six
years. Earlier settlements have
imposed a burden of Rs. 2 crores on
the Corporation. If the present
demand is met in full it may mean
approximately Rs. 2 crores more. As
the strike was affecting services vital
to the people, the State Government
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decided to declare services under the
municipal corporation, including the
BEST, as essential under the Defence
of India Rules. The information we
have received till yesterday indicates
that about 600 persons have been
taken into custody, I have contacted
the Chief Minister more than once.
As far as I can see, the Maharashtra
Government are prepared to meet the
representatives of the strikers and
discuss their demands, But the Chief
Minister said that the attitude of the
leaders was not quite helpful. The
strike is causing a good deal of
trouble and inconvenience to the
public and the sooner it comes to an
end the better it would be. May I,
however, take this opportunity to
appeal to the workers in Bombay to
withdraw the strike and pursue the
path of discussions and negotiations?
It would be best to leave the matter
in the hands of the Corporation and
the State Government who can be
trusted to handle and tackle the
problem satisfactorily.

Mr. Deputy-Speaker: There are
about 13 persons who have signed it.
I will allow one question for each
party.

st TREATAT ;WA wERT A
ifw & A far ww oaw fe
AR W AT ¥ F4ifw gw W gEa
T TR

Mr. Deputy-Speaker: Shri Indrajit
Gupta.

Shri S. M. Banerjee: Sir, I should be
given the opportunity first because I
have raised it.

Mr. Deputy-Speaker: All right. Shri
Banerjee. I will give opportunities
to all hon. Members who have given
notice.

=t TRmaTwR: g ¥ o quen

afad, aifs g www ¥ 35 W
i
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Mr. Deputy-Speaker: Order, order.
He might resume his seat.

Y TRATAR ¢ W W gwSA
g & 1 g ey F e frar sma)

/W A 93 g |

H TWRAE g (QTOEET)
w=or @ afs qg w1 f wH @
ot & o g 30

Mr. Deputy-Speaker: Shri Ramesh-
waranand wants a reply in Hindi.

st e TP e §a9 § &
e & Wit oy qam g

sIyaF fava i fs a=f ¥
Tl feafy sow @ w1 fwm
AP @A gIEIE T@@AT )
ifs feaf awg @ W agwd o @
¢ Tafae & sarer R § 74 91 qr
g 99 W AT w w=fafane
THE S FTH FA I § T I GO
¥, aga ¥, S/ AW FET IR W
fear | 3% ©F T " W Agwd
w F, TP FA Y AT A S AV
I G F T AAT ¥ qE@OET FH
daeT F@T AT N W Wy 7

=it i 1w ;9§ TR ge WA
T F?

ot R PR WEA WO
ST SRy )

W d® N @A AT FOw
FE-F-A Gt W @ g faam o
T AW ) BN 5 T@F =
T FZAT AR B QAN § 15w
faesdt a1X @@ Ty wETE W agan
T Al SHY FERET 9T I FAF
WY R OGS AT AT | W AT Y
feafy a1 @ 7§ & SoN WA gU
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wdfuge gfafaw sifvg #< f@r 20
oY a% Y gH @a} A & Sy
Tear @ & W w0 g g e
T

Y wgrreg T ¥ A fafiex
A& § "fgs I IO I § W
I a9 ¥ qH g AT 991 ¢ 5 aw
wrred & vfafafedt ¥ It 5@
I AT BT FEAY & fog A E
afew S e o ol 9 9 agd
| wEr g faelt &

¥ fragw sufag ag @ fF wes
& g% T AR 97 FEeaE B
A gg wdier & €Y f 9w &
AT FGAT FAT gy | Jg wmwey
KU TFR F g9 § gfaw § ok
7d favaw § wgras maddT g
¥ g A

Shri S. M. Banerjee: I would like
to know from the hon. Minister whe-
ther some instructions have been issu-
ed now to release all those trade
union leaders and workers arrested
in connection with the strike under
the Defence of India Rules, specially
rule 30, which, according to the
Attorney-General is unconstitutional.
Have instructions been issued to
release them to create a favourable
atmosphere to have an amicable
settlement? !

Shri C. K. Bhattacharyya (Rai-
ganj): Has Swamiji followed what
Shri Banerjee has stated? Does he
not want that also in Hindi?

Shri S. M. Banerjee: Sir, it is a
very serious matter. Let the reply be
given.

Mr. Deputy-Speaker: I would
request the hon. Member not to create
further trouble with Swamiji.
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St qQRTTANR ¢ AT geed)

& F grdwT A FT @wATE 1 WA
AEITT A T W HGF G §, I
T w7 g0 AfawT § 1 A s
IR AR ST | Ha A TR oTe
g7

Shri Lal Bahadur Shastri: In so far
as the constitutionality of the Defence
of India Rules is concerned, as the
House is aware, this matter is under
the consideration of the Supreme
Court. In fact, they have reserved
the judgment.

Shri S. M. Banerjee: Not on rule
30.

Shri Lal Bahadur Shastri: We will
await the judgment or verdict of the
Supreme Court. In so far as instruc-
tions to the Maharashtra Government
are concerned, I may inform the hon.
Members that we had issued no such
instructions.

Shri S. M. Banerjee: Will you issue
just now?

Mr. Deputy-Speaker: Shri Indrajit
Gupta.

Shri Nath Pai: I had given notice
of a question about this three days
back,

Shri Indrajit Gupta (Calcutta
South West): Is the hon. Minister
aware that on the 5th of this month
in the presence of his colleague, the
Union Labour Minister it was agreed
at a meeting in Delhi at which the
Bombay State Labour Minister was
present that a tripartite conference
will be called in Bombay to discuss
specifically the pending demands of
the municipal workers as well as the
question of verifying the Bombay
cost of living index and that subse-
quently the Bombay Government has
not permitted these matters to be dis-
cussed at a tripartite conference
thereby worsening the situation and
precipitating the strike?
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The Minister of Planning and
Labour and Employment (Shri
Nanda): There was a conference held
here. A standing committee was
appointed in pursuance of a decision
of the Indian Labour Conference, The
idea was that the Industrial Truce
Resolution should be implemented
fully. The decision taken there
which was satisfactory for all con-
cerned was that in relation to the
question of rising prices that on all
establishments with 300 or more
employees fair price shops and co-
operative stores will be set up. That
was accepted and is being done. Pro-
gress is being made in that direction.
Also, there was this conclusion that a
meeting may be held on a tripartite
basis in Bombay also. It had nothing
to do with the municipal workers”
demand. This was in relation general-
ly to the implementation of the Indus-
trial Truce Resolution. The question
of the cost of living index......

Shri S. M. Banerjee: Dearness
allowance is linked up with the cost
of living.

Shri Nanda: The question of a 25
per cent increase was not discussed
further because it was linked up with
this arrangement of fair price shops.
The question of dearness allowance
being linked up with the cost of liv-
ing arose and the answer was that
this subject will be studied in rela-
tion to the various industries as to
where there is a linking-up now and
where there is not and then the mat-
ter will be brought up. As regards
the question of cost of living index in
Bombay, the Maharashtra Minister
of Labour said that in a few days he
will be ready with material for dis-
cussion. I learn that some kind of a
tripartite meeting was called in Bom-
bay recently.

Mr. Deputy-Speaker: Shri Bade. I
find, Shri Nath Pai is not a signatory
to it.

Shri Nath Pai: Three days back the
hon. Speaker asked me to table a
short notice question.
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Mr. Deputy-Speaker: I will allow
him an opportunity then. Shri Bade.

st &% (TR aTE F gae
Y g Fgr & fF TRy wE ¥
o 2gr @ R fafaw sdw a7 @ R,
AT AE AL 7 T AT I AT IR
71 & fr ST g oM ? 3 ¥ et
' BIEHT o I fegwua fovar @y,
I¥ ¥ T A ST A g7 F S A
9 Y Fic A T 9 S ¥ BT
g ?

of1 S TETGT R © T T B
ORTE ¥ HER A I g, 39 &7 ar
AR IF T A g | A A 9w
¥ fafreeT & a9 &1 WY 9 A1 3=
Fa1 fF gu wew ¥a adeg @ wiw
FLRE AR W F AR A AEEE
AT T FXF G o A I9
T FT qFQ &, o ogw § o
T R F 9 A ¥ TEE
ek SiamaEa g ™
ﬁaﬁaﬁwz‘ro@ﬁﬁa@mm
HAT € | TH FT HSAT AT TH FT Fga0
I T fAsi e & ) TafAe wF A
Sfem am & 3w F IEEd F]
F a9 R FE I Y aFA |

H qF : AT F BIE T IA Y
feasam foar oy, ag FRiaw S+ & 7

Shri Nath Pai: May I please draw
the attention of the hon. Home Minis-
ter to article 353 of the Constitution?
He said towards the close of his reply
to the ‘calling-attention’ notice that
he has not issued any instructions.
The relevant article reads:

“notwithstanding anything in
this Constitution, the executive
power of the Union shall extend
to the giving of directions to any
State as to the manner in which
the exccutive power thereof is to
be exercised;”.
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In view of this power and in view of
the seriousness of the strike in, what
is called, the industrial capital of the
country, will the hon. Home Minister
consider even at this late stage the
desirability of getting into contact
with the Maharashtra Government
and advising them (a) not to make
the strike a trial of strength between
them and the Union; (b) to uncondi-
tionally release the strike leaders;
(c) not to go on using more repres-
sive measures and take a posture of
provocation and (d) to try to find out
an honourable way in consonance
with the legitimate demands of the
workers? This has been the essence
of all that we have been submitting.
He stated that he has not issued any
instructions. I show him the consti-
tutional authority under which he
can do so.

Shri Lal Bahadur Shastri: My
statement is quite clear. My feeling
is that the Bombay Government is
trying to handle the situation as best
as they can. The question of issuing
any kind of direction or advice, to my
mind, does not arise. Secondly, as the
Chief Minister himself has said that
he or his other colleagues are prepared
to meet their representatives, I feel
they should avail of that opportunity
and I would appeal to Mr. Nath Pai
and his other colleagues, as well as
the Members of the Communist Party
to persuade the strikers to withdraw
the strike and not cause unnecessary
inconvenience to the people. It is a
serious matter. I am exceedingly
sorry that the hon. Member should
not realise the seriousness of the situ-
ation. It is a strike

Shri Hari Vishnu Kamath (Hos-
hangabad): You don’t realise it.

Shri Lal Bahadur Shastri: We fully
realise it, If you stop the working of
the water works, electricity, road
cleaning, what does it mean? You
are playing with the lives of thou-
sands and millicns of people and,
therefore, the State Government has
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sometimes to take a firm action. Still
they do not rule out the possibility of
any further talks,

Shri A. P. Jain (Tumkur): On a
point of order. Mr. Nath Pai refer-
red to article 353 of the Constitution.
I am sorry to say that he referred to
it in a manner which misled the
House, The article says;

“While 3 Rroclamation of Emer-
gency is in operation, then—

(a) notwithstanding anything in
this Constitution, the execu-
tive power of the Union shall
extend to the giving of direc-
tions to any State as to the
manner in which the execu-
tive power thereof is to be
exercised;”

Article 352 deals with the proclama-
tion of emergency. Now, no emer-
gency has been declared
(Interruptions).

-

Mr. Beputy-Speaker: Order, order.

Some Hon. Members: There is an
emergency.

Shri A, P. Jain: I am sorry.

Shri Nath Pai: Mr. Shastri made an
appeal to us that it is a serious matter,
Is this the degree of seriousness when
the ex-Food Minister does not know
that there is an emergency?

Shri Hari Vishau Kamath: On a
point of Order. My hon. friend Mr.

Jain said that Mr. Nath Pai had mis-
led the House. He should withdraw

his remark.

Mr. Deputy-Speaker: The hon.
Member is entitled to have hig own
views.

Shri A, P. Jain: I am sorry. It es-
caped my attention .

Shri Nath Pai: Attention? 1t is
a very live emergency.

Shri A. P. Jain: 1 was ‘fthinking of
only this particular matter. ~ am
sorry for the expression fhat I used.

i \i)LSD—s.
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&t IrREE qE a3 ) aE §
Iz AT £ 3T 99 7ET & 99 fawfasy
H ST goo HIIH AREAR ZTE ITH A
Te feda A% fear &0 & gava oY
TU & | T AT T FTA F TEGEI BT
T ag g fF s gfafae aegs
Eﬁﬂ’f% AT Yo -‘Jl'l‘(‘ﬁoﬁw
fay & TRT T FAAT F FRO AL
TR G M | T OER § Wa A
X Rl § W a7 g A ;o
& g WAt WEET ¥ AT aTEar g e
Y ATT AT FTA o1 & fagars emre
T J1fgd &1 3§ W FREw "qed
2w aifedl & feamr A #¢F FTT IF
19| F4? HT S I  FAS To H
gd FT 9/ FE Iq F T I §
FUT o § TS W faar ST awar &,
A AT FIE F AT TEA TAHT FrwT FT
§ I AW FV GH FAAT ¢

OF WY #9€ : I F faems
WY AT FTA FY F I AR @
o A

st w1 @@ Wt ¢ @ aF
Yo,000 To %Wﬁq’ﬁﬁmg'
Tg ¥ uRar § 1% aga fed a% &=
a8 W wits a7 wEe § F ag
£SqTH qgq Al aF 94 aTel AR !
e AR A T ¥ FB @ T
& @ A W W RN F A
Yo,000 ¥o fAEAT I & F3 fae
Euui

Y THAAE AR ;IR T T

e T& faar f 39 g wn FEA
& wwaid fFay @ few fad
W g

Mr. Deputy-Speaker: Papers to
be laid on the Table. (Interruptions)

Shri Priya Gupta:
order. (Interruptions)

On a point of
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5t TRASE 9TET ¢ TgA IUTEAE
T W A FT QT I g WA
Wy i A g ar
ﬂ’fﬁoomﬁwmﬁg
ST ¥ ¥ IRT W FTE ¥ ownE
fre @ § AR s FEA &
g fRaw @ §

Shri Priya Gupta: Since the stri-
kers, who have recently joined, also
belong to the electricity establishment
and since in terms of the Indian Elec-
tricity Act it devolves upon the Cen-
tre to look after the proper supply of
electricity to the consumers, the Cen-
tre can intervene. I do not agree with
Mr. Shastri that it devolves upon the
provincial Government. (Interrup-
tion).

Mr. Deputy-Speaker: There is no
point of order.

Papers to be laid on the Table.
(Interruptions).

Shri Hem Barua (Gauhati): I tabled
an adjournment motion on thig parti-
cular thing this morning. I was told
by your secretariat that my name has
been clubbed with Mr. Banerjee and
others. I thought that you will allow
me an opportunity to put a question at
least.

Mr. Deputy-Speaker: I told the
House that I would allow one Member
from each Party to put a question. I
allowed Mr. Nath Pai to put a ques-
tion. I connot allow one ques-
tion to each and every Member, There
are 13 names given. At this rate this
thing will go on for another half an
hour or more,

Shri Hem Barua: There has been a
convention that one question is allow-
ed to cach Member. (Interruption).

Shri Surendranath Dwivedy (Ken-
drapara): It is not a party queslion.
Every Membcer has a right to give a
Calling Attention motion, In this
House we have followed ihe procedure
and everyone is permitted to put a
question, whatever the number of
Members may be. If it is not a prece-
dent, then that is a  different thing.
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Every Member has got a right to put
a question. He must be given an
opportunity to put a question. So far
as the party is concerned, I do not
think it is the ruling of the Chair. ..

Mr, Deputy-Speaker: If I allow it
to your party, then I must allow it to
other parties also.

Shri Surendranath Dwivedy: It
must be clarified.

st i T 7w A 9 Foga
FEi AT g !

Shri Hem Barua: Is it the depar-
ture from the convention laid by the
Speaker? If you say: one man from
one party, then would you allow one
man from the Congress Party to put
a question? (Interruptions).

Mr. Deputy-Speaker: Eariier I told
the House that I would allow one
Member from each party to put a
question. At that time nobody took
exception to that. Accordingly, I did
that, We have already spent 20
minutes.

Shrimati Kenu Chakravartty (Bar-
rackpore): I hope it is not a prece-
dent. (Interruptions).

Mr. Deputy-Speaker: It is not a

precedent.

Iro T RAAWT fgar : Iurewey
e, IZ WA MERA I FUT To
w1 @Y FaqaET & AfFA awaw &
I § FUS To FT T ENIT T TGN
FY AR WY S AT W1 F 9
F g ¥ R AR ¥ w@d
AT R A A @ & WIR I gar
STaT =@ifed st s AW AERT
I B ureT ar gq faur & fF AvwEm
WTAR YF 1 ST | F I 4 fAaa e
ERERERREEE e EFEIERE T
TR F FO 08w w8 fom & i ¥
IR gIAE A T Q@ AT A L



